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THE ANDHRA PRADESH UNIVERSITY ACTS
(AMENDMENT) ACT, 1995.

ACT No. 13 of 1995.
[13th Feb, 95)]

AN ACT FURTHER TO AMEND THE JAWAHAR LAL
NEHRU TECHNOLOGICAL UNIVERSITY ACT, 1972,
DR. B. R. AMBEDKAR OPEN UNIVERSITY ACT, 1982,
SRI PADMA VATHI MAHILA VISHWA VIDYALAYAM
ACT, 1983, THE TELUGU UNIVERSITY ACT, 1985 AND
THE ANDHRA PRADESH UNIVERSITIES ACT, (99(

BE it enacted by the legislative Assembly of the State of
Andhra Pradesh in the Forty-sixth Year of the Republic of
India, as fo''ows :

1. (f. This Act may be called the Andhra Pradesh University gpou e
Acts (Amendment) Act, 1995. zad com-

méncement.
(2). It shall come into force on such date os the State Govern-
mentmay, by notificationin the Andhra Pradesh Genzette appoint.

2. In the Jawaharlal Nehru Technological University Act, Amendment

1972,, of Act 1g of
1972.

(1). Ino seetion 2, for clause (¢) the following shall bee substi--

tuted namely :— _

“(a). 'Coungil” means the Executive Council of the Uni-
versity comstituted under scction 11, * ;

(2). in scction II,

* Received the assent of the Governor on the JO0th Feb. 1995. For
. Statement of Objee1 & Reasons. please sce the Andhra Pradesh Gazette. Part
IV-A Extruordivary. dated 24th Jur. 1593 at Page 15,

81
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{i). for sub-section (1) alongwith the marginal heading
the following shall be substituted, namecly :—

THE EXECUTIVE COUNCIL

Executive| 11. (1) The Bxecutive Council. shall consist of the
Couteil. | following persons, namely :—

Class-I-Ex- Officio Members

(i). the Vice-Chancellor ;
(if). the Rector ;

@ii. The Secretary to Government in the Education Depart-
ment dealing with Technical Education ¢r an officer in the
Education Department dealing with the Technical Education
nominated by the Government ;

(iv). the Secretary to Government in the Finance & Plan-
ning (Finance Wing) Department or an ¢ fficer in the Finance
and Planning (Finance Wing.) Department nomirated by the
Government ;

(v.) the Director of Technical Edugat.on.

Crass -II-OTHER MEMBERS

(i).'one senior professor of the University Colleges to be
nominated by the Government,

(ii). one principal of the University Colleges to be nomina-
ted by the Goverament

(ii). one prin~ival of the aﬂi]:ated colleges to be nominated
by the Governmeat ;

(iv). one teacher from among the tacher of the University
colleges to be nomiinated by the Government ;

(V). one teacher from ameng the tercheors of the affiliated
colleges if 2ny to be nominated by the Government ;



83

(vi). four eminent persons representing Industry, Research

and Development, Engineering and Technology, Architecture

Fine Arts, Physical and Social Sctences and Public life ete., to
be nominated by the Government”. ;

(ii). for sub-sections (7), (8). and (9), the following shall be
substituted, namely :-

"(7).(8). Every member of the Executive Council other than
Ex-Officic member shall hold vffice during the pleasure of the
Govermnor

Provided that suchmembers shall be eligible for re-nomi
nation, so however that no such member shall hold office succes~
sively for more than two terms ;

(b). 2 nominated member of the Exccutive Council may tender
resignation of his membership at any time. Such resignation
shall be conveyed to the Vice-Chancellor by a letter in  writing
by the member and he res’gnation shall take effect rrom the
date (f its acceptance by the Government ;

{8) All casual vacanc'es among nominated members shall be
filled by nom‘nation by the Government.

-{8) The Executiv> Council shall meet atleast once in three
months and may meet often ir necessaiy” ;

(iii) 1or sub-section (12) the following shall be sibstifvted
pamely -

“(12) The quorum to a meeting of the Exccutive Council
shall be one-third ot the totalnumber or members of six persons
whichever is less.”.

(3. For the words "Board of Managment” wherever they
oceur, the words "Executive Council” shall be substituted.)

3. In Dr. BR, Ambedkar Open University Agt, 1982, %ﬂfﬂdme
of Act
1982,

nt

11 of



Act 4 of
1991,
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(1) in the Schedule, for Statute 2, alongwith the heading
thercto, the following shall be substituted, namely :-

"THE EXECUTIVE COUNCIL

2(1) The Bx coutive Council shall consist of the foliwlng

Executive Council, PCrSons, namely :-

Crass I - Ex Orricio MEMBERS

(i) the Vice-Chancellor ;
(if) the Rector ;

(iii) the Secrciary to Government in the Education Depart-
ment or an officer in the Education Depariment nominated by
the Government ;

(iv) the Scerctary to Government in the Finance and Plann-
ing (Finance Wing,) Department or an officer in the Finance,
and Plaoning (Finance Wing.) Departinent nominated by the
Government ;

(v) the Dircctor of Higher Educationfthe Commissioner
of Collegiate Education.)
Class 11 - Other Members

(i) one semor professor of the University Colleges to be
nominated by the Government ;

(ii) four eminent persons of whom one shall be  from ameng
the Vice-Chancellors of Universityies specified in the schedule
to the Andbra Pradesh Universityies Act, 1991 and the
others from the ficlds of Industries or Commerce ' or Legal,
EBngineering or Medical Professions or from such other
fields of public life as the Government may consider useful to
the University, to be nominzted by the Governmest.
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(2) Every member of the Excoutive Council other than
Offizio membar shall hold office during the pleasure of the
Governor.

(3) The Executive Council shall meet atleast once in three
months and may meet often if necessary.

(4) Upon a requisition in writing signed by not less than
one-third of the total rumber of members of the Executive
Council, the Vige-Chancellor shall convene a meeting thereof
on a date appointed by him which shall net be later than seven
days from the date of receipt of requisition afores aid.

(5 In the absence of the  Vice-Chancellor from any
of the Executive Council, the memboars present atthe mecting
shall choose one among themselves to preside over the meeting.

(6) The quorum :or a moeting o1 the Executive Council shali
be one-third o1 the total number o1 members or six persons,
whichever is less.”

(2) For the words “Board of Management”, wherever they
oceur, the words “Executive Council” shall be substituted

4. In Sri Padmavathi Mahila Viswavidyalayam Act, 1983, ﬁmendment

. 16 of 1983,
(1) in the Scheduls, for Statute 2, alopgwith the hoading

thereto, the 1ollowing shall be substituted, namely :—

THE EXECUTIVE COUNCIL

2. (1) The Executive Council shall consist of the following
persons, namely :

Class-I - Ex-Officio Members

(i} the Vice-Chancellor ;

{ii} the Rector ;
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(iii) the Secretary to Governmont in the Fducation Depart-
ment or an officer in the Education Department nominated by the
Govergment ;

{(iv) the Secretary to Government in the Finance & Planning
(Finance Wing) Department or an officer in the Finance and
Planning (Finance Wing) Department nominated by the Govern-
ment ;

(v) the Director o1 Higher Education/ tho Commissioner or
COllegiato Education ;

(vi) the Executive Officer of the Tirumala Tirupathi Deva
sthanams ;

(vii) the Director/Commissioner of Women Welfare.

Class I —~ Other Members

{)One senior professor of the University Colleges to be nomi-
nat.d by the Government ;

(ii) one Principal of the University Colleges to be nominated
by the Government ;

(iii) four eminont poersons of whom three shall be wamen
members from the fields of Industries or Commerce or Legal
Engineering or Medical professions or from such other fislds from
public life as the Government may consider usoful to the Univorsity
to be nominated by the Government.

(2) Every member of the Executive Council other than
Ex-officio member shall hold office during the pleasure of the
Goveinor.

(3) The Bxecutive Council shall meet atleast once in there
montbs and may meet often if necessary.
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(4) Upon a requisition in writing signed by not less fhan
one-third of the totalnumber of members of the Executive Council,
the Vice-Chancellor shall convene a meeting thereof on a date
appointed by him which shall not bo later than seven days from
the date of rocoipt of requisition aforesaid.

(5) Inthe absence of the Vice-Chancellor from any
meeting of the Exccutive-Council, the members present at the
meeting shall choose one among themselves to preside over the
meeting.

(6) The quorum for a mecting of the Executive,Council
shall be one-third of the total number of members or six persons
whichever is Iess.” '

(2) For the wards "Board of Management”, wherever they
ocaur, the words »Ex ecutive Council® shall be substituted.

5. In the Telugu University Act, 1985:—

Am®ndm®nt
of Act 27 of
(1) In the Sshedule, for statute 4, alongwith heading thereto, 1985

the following shall be substituted, namely :

“THE EXECUTIVE COUNCIL

4. (I) The Executive Council shall consist of the following
persons, namely:~—

Exscutive Council.

Class | — Ex-Qfficio Members

(i) the Vice-Changellor ;

(ii) the Rector ;

(iii) the Secretary to Government in the Education Depart®
ment or an Officer in the Education Department nominated bY
the Government ;

(iv) the Secretary to Government in the Finance and
Planning (Finance Wing.) Department or an Officer in the Finance
and Plannig (Finance Wing) Department nominated by the
Governmens ;
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(V) the Dircctor of Higher Education/the Commissioner of
Collegiate Education ;

(vi) the Director of Cultural Affairs.

Class-II = Other Members

(i) one scnior profcssor of the University/Colleges to be
nominated by the Government ;

(ii) one Principal/Dean of the University Colleges to be
nominated by the Government ;

(iii) one Principal of the affilicted colleges to be nominated
by the Government ;

(iv) Jfour cminent persons connected witth]ugu language,
literature and culture as the Government may consider useful to
the Universiiy, to be nominated by the Government.

{2) Every member of the Executive Council other than
Ex-Officioc member shall hold office during the pleasure of the

Goveraor

(3) The Eoeccutive Council shall meei atleast once in three
months and may meet often if necessary.

{(4) Upon & requisition in wriiing signed by not less than
one-~third cf the totzl number of members of the Ex ecutive Council,
the Vice-Chensellor shell vonvene a meeting there of op a date
appointed by him which shall ot be later than seven days from
the date of reccipt of requisition aforesaid

(3 [ the absence of the Vige-Chancelior from any meeting
of the Ej coutive Council thc members prescnt 2t the meeting shell
choose ¢. © nmong thesmselves 1o preside over the meeting.

(6) The quorum for a mceting of the Executive Council
shall be one-third of the total number of members or §ix persons

whichever is less.”
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(2) For the words “Bonard of Management”, wherever they
oceur, the words “Executive Council” shiall be substituted,

6) TIn the Andhra Pradesh Universities Act 1991,— - Améndment
ofActdoi 1991

(i) for sccion 18 along with the heading the tollowing shall
be substituted nramely :—

The Executive Council

18(1). The Executive Council shall consist of the following
executive Council. persons nomely:—

Class FEx-Officio Members:
(i} the Vice-Chancellor;
(ii) the Restor;

(iii) the Secretury to  Government in the Education Depart-
ment or an officer in the Education Depirtnient nominated by the
Government;

(iv} the Szcretary to Govetnment in the Finance and Planniog
(Finance Wing) Depaitinent or an officer in  ilie Finance and
Planning (Fivance Wing) Department nominated by the Govern-
nwent;

(v) the Director of Higher Eduneation [ the Commissioner of
Collegiaic Educution :

Provided that in the case of Sri Venkateswara Ijniversity,
Tirapati, the Execuiive Officer, Tirumala Tirupathi Devastha-
nams, Tirupati shall also be 1he Ex. Officio Member.

Class 1I -~ Other Members:

(i) one senior professor of the Uaiversity Celleges 10 be
nominated by the Gevernmert;

(i) one Principul of the University Colleges to be nominated
by the Government;

(iii) ene Principal of the affiliated Colleges to be nominated by
the Government;

J. No.—1854—12 e s
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fiv) one teacher from among 1he teachers ¢! the Usn iverity
Colleges (o be nominated by the Government;

(v) ene teacher from among the teachers of the effiliated
C.lleges o be nominated by the Government;

(vi) four eminent persons represemting induw try, agriculture,
trade, commerge, education, public life,lcsel prefissionscein
work etc. to be nominated by the Government.

(2) Every member of ihe Exccutive Council other than
ex-Officio Member shall hold office during the pleasure of the
Governor.

(3) The Executive Council shell meet atleast ence in three
months and may mect ofien if necessary. .

(4) Up>an a requisition in writing signed by not tess  than one
third of the totcl number of members of the Exccutive Council,
the Vice-Chancellor shall convene = mceting thereef on a date
appointed by him which shall not be later than seven deys from
the date of receipt of roquisition aforesaid. :

(5) In the absence of the Vice-Chancellor frem any meeiing of
the Executive Ccuncil, the members present at the meeting shall
choose one among themsclves t¢ preside over the meeting. ’

(6) The quorum for a meeting of the Executive Council shall
‘be one-third of the total numb.r of members or six persons which-
ever is less.”

(2) For the words “Board of Management” wucrever they
occur, the words *exceutive Council” shall be substituted..

() On and from the commencement of this Act, all members
of the Bonrd of Management other than the Ex-Officic members
of the respeciive Universities holding offices of such members
shll cease 1o hold such offices znd the Ex- Officio members of
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the respective Boards of Management shall discharge the functions
of the Board of Management cengeinicd till such time the new
Esccutive Council is re-constituted in agcordznce with ihe provi-’
sions of the principal Act concerncd as amended by this Ast.





